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23rd November, 1965 at Alleppey 
(lterala) by the Gold Control omelal 
of the Central Kl<ciae, CochIn tram 
jewellery shop in Mull.khai; and 

(b) if 10, the action taken in thi. 
reprd? 

The MIDJaer 01 ~ (Shri T.  T. 
Krlslmamaebarl): (a) 430.300 lJ"aml 
of gold includIng ornament. were· 
seized from a licensed dealer'. abop 
at Alleppey on thl! 23rd November, 
1965 for alleged contravention of Gold 
Control Rules. 

(b) Departmental proceedinl. are 
being taken to adjudicate the cue. 

CommIttee or _ ........ 

2Z05. Shri Shree N ..... yan Du: Will 
the Minister of ........ ce be pleuecl to 
state: 

(.) whether any IUII.stlon to form 
a Committee of l!leonomJata to deal 
with certain /l3ca1 mattero durlna the 
emergency has been conoldered; and 

(b) if so. the result tilereof1' 

The MiDIster of FInance (Shrl T. T. 
Krishnamacharl): (a) No, Sir. 

(b) Does not ari ... 

EvIoU .. hom Shops ..... Quarlen III 
Gov ...... ment Colaaleo 

%206. Shrl Valvi: 
Shri P. R. Chakravertl: 

Will the Minisu.r of Work. aad 
BoWline be pleased to state: 

(a) Ih. number of cases in which 
allottc('s of shops in Govcnrment 
C'olonies and quarters in the General 
Pool accommodation in New Delhi 
wefe served with notices orderinl 
f:vil'tion from the fespecfin.' shops 
and quarh'rs on charges of subletting 
during tilii year till September; 

(b) how many of these allottees 

p ~d aPPf'als within till' pres-
cribed period and how many of these 
appeals were di.!'ip<.l.<'ed of within the 
notice period; 

(e) what 18 the time-limJt, if any, 
u.der the rulel on the time taken for 
the clilpooal of thue appeals. if 80, 
whethe,. tilese are IUppooed to be 
disposed of within the prescribed 
notice period; and 

(d) the number of _eo iI. which 
penal rent w.. impoled for the fai-
lure to vacllte within the period of 
notice, and how many of them had 
to lIllfer penalty Of levy 01 rent on 
market rate while .till waitina for 
the dIspoeal of appeals made by Itlem 
withIn the preoerlbed period? 

The MIDIII&er 01 Worb .... lIMa-
.... (8hr1 Mebr Chand KIIamIa): (a) 
There were 28 casell in which allotteel 
of abop. in Government colonie. were 
lINed nolices orderInI eviction of 
unauthorised occupant. as the allot-
ments had been cancelled In the narne 
of 811ottee. on the ground of Illhlet-
t ..... 

(b) Appeal. were filed In the courlJ 
of law In 26 ca.... Seven of those 
appeals have been diopooed of. 

(0) No Ume limit Is prellCrlbed 
under the Public Premises (Eviction 
of Unauthorised Occupants) Act, 1958 
or in the Rule. framed thereunder for 
disposal of these appeal. by the 
Court. 

(d) In al1 the 28 ca.el. enhanced 
rent was imposed, os a result of ean-
cellation of allotment. Only In five 
cases, rent assessed at the enhanced 
rates has been paid. 

Reot payable for Government Ac-
commodatlon In New Delhi 

2207. Sbri Kuhl Ram Gupta: Will 
the Minister of Woru and Ifousl", 
be ple~lsed to St..1tC: 

(a) the amount of standard rent 
payable under F. R. 45-B ""d pooled 
~t d d rent wldcr ~-  for type! 
II and III o od~ t o  in the varl-
OU'i lo ~l t s of New Delhi; and 

Ib) the amount of rent e ~ed on 
tthe balds of market rates for t.he 
above two types of accommodation? 




